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- The 1eameq counsel for
. argued
© . promotio

98 10.2004 B
Applicants by shri M, Sharma.
Respondents by shri M,.,N, Banerjee,

This contempt petitioh is' filed for dlsw

| $548 ob dlence of orderfpaSSed in OA No,
7 REBE on | 004 . The leamed coun
sel for the appiiclnishas argued that the orcde

dated BLELQEKL 20 .8 42004 is never communicate
to the applicants and in pursuance of the this
order dated 20.8.2004, the order reverting the

‘applicants has been passed andhas been -

cammunicated to the applidants: on 46.9,2004 1,

~after 15 days of passing of the 'interim orcer
of maintaining the status’ quo by the Tribunal,|

Mere passing the orderris. not sufficient.unles
it is dQuly communicated to the. applj_cams
. In reply the learned cowmsel for thé résponde
ts argued that the applicants themselves have
filed the order dated 20.8.2004 i.e, regarding
cancellation of the se)lection in thelr OA
before the passing the order of status: quo by
this Tripunal, Hence, they have not flouted
the interim orcer passed by t'is Tribunal and
the applicants were well within the imowledge
of their reversion before passing the Lok
interim.order,
t}’le applicants | furﬁ‘te
the applicants are working on the

n% st whidh can be ascertained.by the
recordgs of the respondents, This is a matter o
record. ‘

- We. at this. stage & not find any wilful) dis-
obeclience on the part of the respondents in nof

complying withh the orgers of the Tribunal as

they have passed the reversion orders before

. the interim order was passed by the Tribunal o;

status quo,

}
|
e, |
[

a1

a1}

H

‘Hence, tiis/ CCP has, no merit and is accord.mg.].;
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